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Aid this deliberately, knowing well that this
s not the fanlt of the textile workers in
Kanpur or in U.P. Because of the Govern-
ment’s failure to restore power during the
last 37 years, because of the anti-labour
palicy, they are now facing starvation,
The hon. Minister here should take up
this matter with the State Chief Minister
and force the employers association to
pay lay off compensation. The Prime
Minister day in and day out says: produce
or perish. The workers are producing and
they are perishing. This is & man-made
power shartage for which the Government
is responsible. To avoid industrial unrest
they should take up this matter. T know
the Chief Minister does care for labour and
1 hope he will take up the matter and sce
thar the workers are paid compensation.

SHRI DINEN BHATTACHARYYA
(Serampore): May I make 2 submussion,
arising out of the statement 2.... (Iner-
ruptions)

MR. DEPUTY SPEAKER: Not on
this, We have to do everything according
to the rules given by you to me. There
should be other occasions and other ways
of diseussing this,

15.54 Shrs.

RE. BUSINE SS OF THE HOUSE

SHRI P.G. MAVALANKAR. (Ahmedabad)
I rise on a point of order. According to
the List of Business last Friday, the Minis-
*r of Parliamentary Affairs was to6  come
to this House wrth his usual weekly
statement of Government business for the
next week, that is beginning from today.
01 the basis of thet item in the List of
Business on Friday many of us had written
lo the Spesker in advance that we wanted
fo raise certgin issues which were agitat-
ing the public mind 4n various parts of the
Country, Unfortunately that item mnever
came ap. Later on we leamnt through the
“Bulletin® that Government business for
this ook beglaning from today was com-
mundested to the Lok Ssbhs Secretarint
ind way printed in7the bulietin, Are Ewe
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to take notice of that bulletin without
the business being formally announced
by the Minister and approved by the
House ?
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SHRI P.G. MAVALANKAR: I am
not raising here the various points which
I wanted to raise. T am rabsing a funda-
mental issue that the Munister of Parlia-
mentary Affairs has taken recomse to the
“Bulletin” for announcing the Govern.
ment business,

PROF. MADHU DANDAVATE
(Rayapur): In connection with the point
that has been raised by my hon. friend,
Shri Mavalankar, I wish to bring to your
notice that only because we were assured
that that stelement will be made in the
House that we did not give any notice
under rule 377. Now that particular state.
ment has not come, as it was communi~
cated to the House through the bulletin,
becsuse of the wrong procedure followed
by office, those of us who had not given
notice under rule 377 lose our right to
raise important issues. Therefore, all
those members of the Howse who were
permitted that day to raise lssues after the
statement is mede by the hon. Minister,
all of those members must be permitted

. todey to make statements here. Sir, very

often you are very flexible and you want
the Parliament 10 bstome the barometer
ofthemmy.SD,b not mﬁw the
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mercury to rise and kindly allow ws t@
make our brief submissions, even though
we have not given notice under  rule 377.

SHRI S.M. BANERJEE (Ksnpur):
I also wanted to raise certain issues, Since
the Minister did not mske any announce-
ment and it was published in the bulletin,
T could not make my submission. I may
b: p:rmittel to do so now.
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K.RAGHU
RAMAIAH): On PFriday 1 was quite
prepared to read the statement. But, as
you are aware, the circamstances did not
allow me to do that. In fact, that stage
was not reached at all . There have been

many cases where a Minister is unable to
make & statement .

SHRI MADHU LIMAYE: Why?

SHRI K. RAGHU RAMAIAH
You know why.
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SHRI K. RAGHU RAMIAH: On
Frilay the business went on to such an
extent that my item was never resched.
There have been many cases where the
Minister who was unable to snnounce the
business in the House had announced it
throagh the bulletin. Therefore, there fa
nothing objectionsble in this. As regards
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rule 377, it is very unfortunste that the
hon, Members did not get a chance, Next
Fridey they can do so.

SHRI S.M. BANERJER: Sis, our
submissions should also be embodied in
the bulletin.

MR. DEPUTY-SPEAKER: These
are very difficult times, as everybady
knows. May I give a friendly advice to
everybody, especiallyto my good friend,
the Minister of Parliamentary Affairs,
that we should confine ourselves only to
our own scope? It is guite all right for
him to have referred tothe business for
this weck, which shoald have been present-
ed to the House last Friday.

But why go into the sphere of 377jwhich
is the sphere for the Speaker to decide.
Mow, it is true that last Friday was a very
unusual day; on all account it was the
most unusual day....

PROF. MADHU DANDAVATE: It
was a good Friday.

MR. DEPUTY-SPEAKER:  Despitc
our best efforts, we never reached this
item. Therefore, the best thing would be
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MR. DEPUTY-SPEAKER: As fur
as T can see from the Rules....

AN HON. MEMBER: You slway
quote the rules.

MR. DEPUTY-SPEAKER: Natu-
rally, These rules are giventome by you-

As far as T can ses from the Rules, ther
uuom:uummnmmﬂ
for the Minister to present the Busincss
for the next week. It is just & convention
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The convention is to give the Members
an advadce notice of what they should
expect the next week, The only Rule that
I sce here is with regard to the arrange-
Jment of Business which the Speaker has
to do in consultation with the Leader of
the House which in this case, means the
Minister of Parliamentary Affairs, But
we have followed this convention. There-
fore, the next best thing he did was to
inform the Members through a Bulletin
which has been done.

Now, we have a lot of Business, I see
the logic that if we could not do it on
Friday, why should we not have dome it
today? But there is no such item now.
Let us proceed with the Business today
and leave it for tomorrow. Since this
muatter has been raised, [ think, the Minis-
ter will take note of it,

SHRI P. G. MAVALANKAR: The
Minister just now talked about some labour
poblems.  Last Friday, I wanted to raise
an important issuc, ...

MR. DEPUTY-SPEAKER: You can

du it tomorrow.

SHRI S.M. BANERJEE: Now that
the Basiness for the week has been pub-
Inhed in the Bulletin—I do not chellenge
V12 right of the Minister; he has done it—
but what about my right of makirg certain
suggestions on some subjects ?

MR. DEPUTY-SPEAKER: That is
what 1 was saying. You can do it tomor-
1ow,

SIRI”™ S.M. BANERJELE: But to-
murow sgain at 12 (*clock, the Tul-
mohm Ram matter willl come up.

MR. DEPUTY-SPEAKER: Since
“he matter has been raised and I have also
nule certain obscrvations, I fecl that the
Yembers should not be deprived of their
1K1t of making certain suggestions on
‘arious subjects, It hes been there always.
4 may be advisable that the Business may
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be brought tomorrow. Let them have
their say tomorrow.

SHRI K. RAGHU RAMAIAH: I
have to state what the Business will be
for this weck.

MR. DEPUTY-SPEAKER: Yes, So
that the Members may get an opportu-
nity of making their submissions.

SARDAR SWARAN SINGH SOKHI
(JAMSHEDPUR): Tomorrow agein we
have to give notices or the notices given
on Friday, the 220d November, 1974
would do?

PROF. MADHU DANDAVATE: Let

it be made clear that all the notices which

were given on Friday last will be taken  up
in the same order.

SHRI P.G. MAVALANKAR: Let
us be clear. Does your ruling mean that
we have to give fresh uolices agan to-
morrow or what we gave on Friday last
will stand in the same order ?

MR. DEPUTY-SPEAKER:  Since
this is a postponed item, all the notices
given in connection with that will be
treated as notices given on that,

AN HON. MEMBER: And net
notices will be admitted,

MR. DEPUTY-SPEAKER: No, no.

ELECTION TO COMMITTEE
Rusuik BoARD

THE DEPUTY MINISTER INTHE
MINISTRY OF COMMERCE (SHIRI
VISLIWANATH PRAIAP SINGID: T
beg to move the fullowing:

“That i pursuancs of sub-section (3ne)
ol Section 4 ol the Rubber Act,
1947, the memburs ol tus House do
proceed to elect, in such manner as
The speaker may direct, t0 mem-
bers from among themselves w0
serve @8 members of the Rubbe.



